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Central Admlnlstratlve Trlbunal, prlnclpal Bench

Ortglnal Appllcatlon No.2405 of 2003

New 0elhi, this the 3rd day of October, 2003

Hon'ble llr. Justlce V. S. Aggarral, ChalmanHon'ble itr.V. K. fahtia,ienLer(A)

o

Mr. N. parthasarathy,
Member (Flnance)., Telecom Commission,Telecom Commission,
Government of Indla,
0epartment of Telecommunlcations,
Sanchar Bhawan,
20,Ashok Road,
New Delhl-1

(By Advocate: Shri Jayant Das.
Shankar )

Versus

Unlon of India
Through the Secretary,
Ministry of Railways,
RaiI Bhawan,New Dethi*l
RalIway Board,
Through the Chairman,
RaiI Bhawan,
New Delhi-1.

,... Appllcant
Sr.counsel with $hrl C.Hari

Respondents

?

?

(8y Adolcate: Shri H. K. Gangwanl )

q -F .q. q B.(osit)

Learned counsel heard.

7, Learned counsel ctf the applicant stated that vlde
Annexure A-l dated 29.7.2003, the appllcant has been issued
a memorandu* whereby action is proposed to be taken against
him under RuIe I 1 of Railway Servants (Disclpline and
Appeal ) Rules, r g6g. Earlier or. the apprlcant had
opproached this Tribunal vide 0. A. t5O7 /?OO3 r^,hich was
disposed of by order dated 12.g.2003. quashing the
appointment of respondent rrrrs. v. viswanathan as Financi.al
comlnissioner. rt rlas also directed that re*selectiorr be
made within one month, considering the applicant arongwith
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others. rt has been stated that without considering the
applicant for the post of Financlal Commlssloner, the
respondents trave issued the impugned memorandum. Appllcant
has sought quashing and setting aslde of the same.

3. At this stage, Shri H.K.Gangwani, learned counsel
appearing on beharf of respondents made a statement at the
Bar that respondents are considerlng the applicant for
appointment as Flnancial commissioner in accordance with
the directions of thls Tr'ibunar contained ln order dated
l?.9.2003 1n O. A. I S07/2003.

4, In view of the statement made by Shrl
H' K. Gangwani, rearned counsel appearrng on beha}f of
respondents that appricant wourd be consldered for
appointment as Financlal commissloner without taking lnto
consideratlon the lmpugned memorandum, learned counsel ot
the applicant seeks to withdraw the present O,A., without
preJudice to hls rlghts.

5. The o.A. ls drsmrssed as withdrawn 1n the rrght
of the above observations and without expresslng ourselves
on the merlts of the case. rt is also directed that the
.applicant may flle a reply to the impugned memorantlum

urlthln a'week's time.
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( V. K. lrlalotra )
Itlenber (A) .

( V.S. Aggarual )
Chalrman.
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